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SHRI ANUBHAV MOHANTY: Sir, Sports is a national Subject, not a State 
Subject.

MR. CHAIRMAN: Please, please.

SHRI BHUBANESWAR KALITA: Sir, Guwahati is included in the proposal of 
20 Smart Cities. So, my question will be restricted to Guwahati only, which has held 
very successful South Asian Games recently, an international sports event. So, in the 
sports arena, it is an important city. But, here, in the reply, it has been said that in 
the first Round of selected 20 Smart Cities, sports arena has not been included in 
the Smart City Proposals. I want to know from the hon. Minister whether he will 
take positive steps at different levels to include sports arenas in the second Smart 
City Proposals.

SHRI SARBANANDA SONOWAL: Respected Chairman, Sir, in this regard we 
have already communicated to the concerned Ministry, and also our special request 
to create infrastructure facilities in those Smart Cities is always there.

*184. [The Questioner (SHRI K. K. RAGESH) was absent.]

Convictions under PWDV Act, 2005

*184. SHRI K. K. RAGESH: Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) how many people were convicted for domestic violence after the Protection 
of Women from Domestic Violence Act, 2005 came into force;

(b) whether Government has any data about the changes occurred in the incidence 
and reporting of domestic violence after the enforcement of PWDV Act, 2005; and

(c) if so, the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI 
KIREN RIJIJU): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) As per inputs provided by National Crime Records Bureau (NCRB), 
during 2014 a total of 13 persons have been convicted under the Protection of 
Women from Domestic Violence Act, 2005. NCRB has started collecting data on 
the Protection of Women from Domestic Violence Act, 2005 only since 2014. State/
UT-wise cases reported, cases charge-sheeted, cases convicted, cases conviction rate, 
persons arrested, persons charge-sheeted and persons convicted under the Protection of 
Women from Domestic Violence Act, 2005 during 2014 is given in the Statement-I.
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Statement-I

State/UT-wise Cases Registered (CR), Cases Charge Sheeted (CS), Cases 
Convicted (CV), Cases Conviction Rate (CVR), Persons Arrested (PAR),  

Persons Charge Sheeted (PCS) and Persons Convicted (PCV) under 
the Protection of Women from Domestic Violence Act,  

2005 during 2014

Sl. 
No.

State/UT 2014

CR CS CV CVR PAR PCS PCV

1      2 3 4 5 6 7 8 9

1. Andhra Pradesh 0 0 0 - 0 0 0

2. Arunachal Pradesh 0 0 0 - 0 0 0

3. Assam 1 1 0 - 1 1 0

4. Bihar 112 52 2 40.0 123 65 3

5. Chhattisgarh 0 0 0 - 0 0 0

6. Goa 2 1 0 - 1 1 0

7. Gujarat 2 2 0 0.0 2 2 0

8. Haryana 4 5 0 0.0 3 8 0

9. Himachal Pradesh 5 4 0 - 5 4 0

10. Jammu and Kashmir 0 0 0 - 0 0 0

11. Jharkhand 5 2 0 0.0 4 2 0

12. Karnataka 0 0 0 - 0 0 0

13. Kerala 140 106 2 12.5 116 115 2

14. Madhya Pradesh 53 51 2 11.1 59 59 5

15. Maharashtra 4 3 0 - 6 5 0

16. Manipur 0 0 0 - 0 0 0

17. Meghalaya 0 0 0 - 0 0 0

18. Mizoram 0 0 0 - 0 0 0

19. Nagaland 0 0 0 - 0 0 0

20. Odisha 0 0 0 - 0 0 0

21. Punjab 2 0 0 - 2 0 0

22. Rajasthan 17 11 0 - 16 16 0

23. Sikkim 0 0 0 - 0 0 0



52 Oral Answers [RAJYA SABHA] to Questions

1      2 3 4 5 6 7 8 9

24. Tamil Nadu 4 3 0 0.0 4 3 0

25. Telangana 1 1 0 - 3 3 0

26. Tripura 0 0 0 - 0 0 0

27. Uttar Pradesh 66 67 2 100 345 350 2

28. Uttarakhand 0 0 0 - 0 0 0

29. West Bengal 1 1 0 - 3 3 0

 ToTal STaTe(S) 419 310 8 17.4 693 637 12

30. Andaman and Nicobar 
Islands

0 0 0 - 0 0 0

31. Chandigarh 0 0 0 - 0 0 0

32. Dadra and Nagar 
Haveli

0 0 0 - 0 0 0

33. Daman and Diu 0 0 0 - 0 0 0

34. Delhi UT 7 2 1 100.0 0 2 1

35. Lakshadweep 0 0 0 - 0 0 0

36. Puducherry 0 0 0 - 0 0 0

 Total UT(S) 7 2 1 100.0 0 2 1

 ToTal (all IndIa) 426 312 9 19.1 693 639 13
Source: Crime in India
Note: Disposal of cases/persons by police/courts may include cases/persons of previous years also.
Cases Conviction Rate (CVR) =  Cases Convicted/Cases in which trial completed x 100.

MR. CHAIRMAN: The questioner is not present. Any supplementaries?

�ी जावेद अली खान: माििरीय सभापित जरी, हमारवे समाज में िजतिा पुरािा इितहास पिर्ार 

का या ि््ाह करी इकाई का है, उतिा हरी पुरािा इितहास घरवेलू ि््ादों का है, जो आगवे चल कर 

घरवेलू रहसा को जनम दवेतवे हैं। मिहला सममाि, मिहला अििकार, मिहला जागृित, मिहला संरक्षण, 

इि सारवे ि्षयों सवे अपिरी सहमित वयकत करतवे हुए मैं यह कहिा चाहंूगा िक घरवेलू ि  हंसा कािूि 

कवे  दुरूपयोग कवे  भरी बहुत सारवे मामलवे �काश में आतवे हैं। मैं आपकवे  माधयम सवे माििरीय मं�री जरी 

सवे यह जाििा चाहता हंू िक आपिवे कया कोई ऐसा मैकवे ििजम बिाया है, िजसकवे  जिरए यह पता 

िकया जा सकवे  िक घरवेलू रहसा कवे  िकतिवे झूठवे मुकदमें दज्फ हुए या घरवेलू रहसा कवे  िकतिवे रजटी 

मुकदमवे दज्फ होतवे हैं? घरवेलू रहसा सवे संबंिित रजटी या झूठवे मुकदमवे ...(वयवधान)...
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�ीमती रजनी पारटल: सर, यह गलत तररीकवे  का स्ाल है। ...(वयवधान)...

�ी सभापरत: पलरीज़, आप सुि लरीिजए। Please. ...(Interruptions)... No, no. Do 
not interfere. ...(Interruptions)... Do not interfere. ...(Interruptions)... Please. 
...(Interruptions)... Please address the Chair. ...(Interruptions)...

�ी जावेद अली खान: मैंिवे सारवे तथयों सवे अपिरी सहमित वयकत करतवे हुए यह स्ाल पूछा 
है। ...(वयवधान)... इसका दुरुपयोग गलत है।

† Transliteration in Urdu script.

†

†

†

MR. CHAIRMAN: Please address the Chair. ...(Interruptions)... Let the question. 
...(Interruptions)...

�ी जावेद अली खान: सर, मैं यह जाििा चाहता हंू िक घरवेलू रहसा कािूि का िकतिा 
दुरुपयोग होता है, कया इसका भरी कोई आंकड़ा सरकार कवे  पास है?

�ी रकरन रररजजणु: चवेयरमैि सर, यह मामला बहुत सं्वेदिशरील है और सरकार कवे  पास 
बहुत-सवे पक्ष आतवे हैं। सबसवे पहलवे हमारा रोकस या धयाि मिहलाओं करी सुरक्षा कवे  ऊपर है, 
कयोंिक मिहलाओं करी सुरक्षा और उिकरी इजजत िकसरी भरी समाज कवे  िलए �ाथिमकता होिरी हरी 
चािहए। उसमें िकसरी तरह का समझौता या दवेर िहीं करी जा सकतरी है, लवेिकि यह बात भरी सहरी 
है िक कािूि का कोई �ोि्जि होता है, तो उसका कभरी-कभरी गलत �योग भरी होता है और 
उसका गलत रायदा भरी उठाया जाता है, इसको कोई िकार िहीं सकता है। जब िपछलरी बार 
हमारवे सामिवे ऐसरी चरीज़ आई िक समाज में कुछ ऐसवे �ुपस या एिजरीओज हैं, िजनहोंिवे इस संबंि 
में िर�वेजें्टवेशंस दरी हैं िक बड़री मा�ा में इस कािूि का दुरुपयोग हो रहा है। िासकर Dowry Act 
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और अनय �ोि्जंस सवे जुडवे ़ ऐसवे मामलवे सामिवे आए हैं। उससवे ििप्टिवे का �ा्िाि या �ि�या 
सरकार करवेगरी, लवेिकि साथ-साथ जैसा मैंिवे कहा िक मिहला सुरक्षा को हरी �ाथिमकता दवेकर 
काम करिा चािहए, तभरी एक बहुत अचछवे समाज का ििमभाण हो पाएगा।

�ीमती झरना दास बैद्य: सर, इस �्ि में domestic violence कवे  बारवे में मं�री जरी िवे जो 
िलिित ज्ाब िदया है, उसमें मैं दवेि रहरी हंू िक PAR 693 हुआ है, PCS 639 हुआ है और PCV 
13 हुआ है। मैं आपकवे  माधयम सवे मं�री जरी यह जाििा चाहतरी हंू िक domestic violence में जो 
अरवेसटस हुए हैं, उिमंवे इतिा कम conviction कयों है? ्वे कैसवे छू्ट जातवे हैं? जो लोग domestic 
violence में अरवेस्ट हुए हैं, उिका आंकड़ा आपिवे िदया है, लवेिकि उसकवे  बाद मैं conviction का 
आंकड़ा दवेि रहरी हंू िक यह मा� 13 है। मैं यह जाििा चाहतरी हंू िक domestic violence सवे 
जुड़वे इतिवे सारवे आदमरी कैसवे छू्ट जातवे हैं और ्वे कयों छू्ट जातवे हैं?

�ी रकरन रररजजणु: सर, मैं इस पर थोड़री-सरी clarification दवेिा चाहंूगा। यह ऐक्ट िसि्ल 
लॉ हो गया। हमिवे यवे आंकड़वे इसिलए पवेश िकए हैं, कयोंिक स्ाल Protection of women from 
domestic violence सवे संबंिित है। सर, यह एक िसि्ल लॉ है, जो बहुत हरी ि �िमिल िवेचर का 
िहीं होता है। जब  हम ि �िमिल कवे सवेज़ करी बात करेंगवे, तो उसकवे  आंकड़वे बहुत जयादा हैं। चंूिक 
स्ाल िकिमिल कवे सवेज़ सवे जुड़ा हुआ िहीं है, इसिलए हमिवे यवे आंकड़वे िदए हैं। Protection of 
Women from Domestic Violence Act ्ष्फ 2005 में बिा और ्ष्फ 2006 में इसकवे  लागू होिवे 
करी �ि �या शुरू हुई। जब घर में पित और पतिरी कवे  बरीच आपस में domestic violence होता है, 
तो ्ह compoundable होता है और यह मामला आपस मंवे सुलझ भरी जाता है, लवेिकि अगर आप 
ि �िमिल कवे सवेज़ करी बात करें, तो उिका आंकड़ा मैं बहुत ि्सतार सवे दवे सकता हंू। Protection 
of Women from Domestic Violence Act कवे  अला्ा Dowry Prohibition Act, Protection 
of Child Women Act और Illegal Trafficking का भरी ऐक्ट होता है, िजिका आंकड़ा बहुत 
जयादा है। मैंिवे यहां कवे ्ल civil portion का हरी िजक िकया है, इसिलए हमिवे इसमें PCV का 
आंकड़ा 13 िदिाया है।

�ीमती रजनी पारटल: सर, मैं आपकवे  माधयम सवे मं�री जरी सवे �्ि पूछिा चाहंूगरी। मं�री जरी िवे 
अभरी जो ज्ाब िदया, उसमें civil cases कवे  बारवे में बताया है, लवेिकि मिहलाओं पर जो अतयाचार 
होता है, उस पर धयाि दवेिा बहुत हरी important है। आपिवे जो आंकड़ा िदया है, उसकवे  अिुसार 
्ष्फ 2014 में पूरवे दवेश में िसर्फ  13 लोग civil suit में convict हुए हैं। यह आंकड़ा कहता है। मैं यह 
पूछिा चाहतरी हंू िक यह एक गां् का आंकड़ा है या पूरवे दवेश का आंकड़ा है? हम गां् सवे आतवे 
हैं और हर घर में घरवेलू रहसा होतरी है। अगर हमारवे भाई यहां पर बोल रहवे हैं िक कुछ मिहलाएं 
गलत तररीकवे  सवे इलजाम लगातरी हैं, तो मैं यह बतािा चाहतरी हंू िक अगर आप इस तरह सवे बोलकर 
मिहलाओं का अपिा हक मांगिवे का भरी अििकार छरीि लोगवे, तो ्वे कैसवे अपिा अििकार मांगेंगरी?

�ी सभापरत: आप स्ाल पूिछए।

�ीमती रजनी पारटल: सभापित महोदय, मैं आपकवे  माधयम सवे माििरीय मं�री जरी सवे पूछिा 
चाहतरी हंू िक दवेश में हर मिहला कवे  ििलार घरवेलू रहसा करी घ्टिा होतरी है, इसका conviction 
rate 19 परसें्ट है, रिजस्टड्फ कवे स 426 हैं और जो fear of law है, जो कािूि का भय है, ्ह 
लोगों में पैदा हो और यह रहसा शुरू हरी ि हो ...(वयवधान)...
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�ी रवजय गोयल: दुरुपयोग तो होता है। ...(वयवधान)...

�ी सभापरत: आप बैठ जाइए। ...(वयवधान)... Please ask your question.

�ीमती रजनी पारटल: जो fear of law है, जो कािूि का भय है, इसकवे  िलए कया सखत 
कदम उठािवे कवे  बारवे में अापिवे सोचा है?

SHRI KIREN RIJIJU: Sir, I think in the previous answer to the question I was 
unable to convince the hon. Members. If I give the total figure for all the crimes 
against women, it is going to be huge. I am referring to the question which is civil 
in nature. That is why the figure shown is less. So, please understand that. If you 
want to know this in detail, if you permit, I can talk about the criminal part also.

�ीमती रजनी पारटल: हम पूछ रहवे हैं िक इसकवे  िलए सखत कािूि बिािवे कवे  िलए आप कया 
करेंगवे? ...(वयवधान)...

�ी रकरन रररजजणु: सर, मैं आपकरी परिमशि सवे बतािा चाहता हंू िक The Protection of 
Women from Domestic Violence Act में जो provision है, िास तौर सवे मैं दो चरीजवे़ं आपको 
बतािा चाहता हंू। हर िजलवे में �ो्टवेकशि ऑिरसर िियुकत िकया गया है। जयादातर ि्मवेि एंड 
चाइलड िमििस्ट्री कवे  जो संबंिित अििकाररी होतरी हैं, जो सरीडरीपरीओ होतवे हैं, ्वे हरी एिडशिल पोस्ट 
समभालतवे हैं, तािक ्वे रैिसिल्टवे्ट करें। They play the role of a facilitator for the victim 
and act as a bridge between the judiciary and the police, so that he or she gets 
justice. I want to confine myself to the civil nature of the crime which is normally 
there within a family. That is why the figure is less. ...(Interruptions)...

SHRI ANAND SHARMA: The Minister should be told that violence is not civil 
...(Interruptions)...

�ी सतय�त चतणुववेदी: इसमें िसि्ल कहां है? ...(वयवधान)...

MR. CHAIRMAN: No, no. ...(Interruptions)... Please sit down. ...(Interruptions)...

SHRI ANAND SHARMA: He should correct ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... One minute, please. 
...(Interruptions)... This is not a debate. ...(Interruptions)... This is not a debate. 
...(Interruptions)... No, no. ...(Interruptions)... This is not a debate. ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: Sir, how can violence be civil in nature? 
...(Interruptions)...

SHRI KIREN RIJIJU: Sir, if you permit me ...(Interruptions)...

�ी सभापरत: आप बैठ जाइए। आप बैठ जाइए। ...(वयवधान)... आप बैठ जाइए। This is 
not a debate. ...(Interruptions)... This is not a debate. This is not your question. 
...(Interruptions)... This question is over. ...(Interruptions)...
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�ी सतय�त चतणुववेदी: सर, रहसा कवे  िाम पर  ...(वयवधान)... सर, रहसा िसि्ल कैसवे हो 
गयरी? ...(वयवधान)...

�ी सभापरत: आप बैठ जाइए। ...(वयवधान)... सतय्त चतु्देदरी जरी, आप बैठ जाइए। 
...(वयवधान)... Satyavratji, please sit down. ...(Interruptions)... Please sit down. 
...(Interruptions)...

SHRI KIREN RIJIJU: Sir, if you permit me ...(Interruptions)...

MR. CHAIRMAN: This question is over. ...(Interruptions)... This question is 
over. ...(Interruptions)... You can have a fuller discussion on it. ...(Interruptions)... 
This is over. ...(Interruptions)...

�ी रकरन रररजजणु: शैलजा जरी, आप सुििए। ...(वयवधान)...

�ी सभापरत: आप बैठ जाइए। ...(वयवधान)... Satyavratji, please sit down. 
...(Interruptions)... Please sit down. ...(Interruptions)...

KUMARI SELJA: Sir, we need your protection. ...(Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... This is not your question. 
...(Interruptions)... This is not going on record. ...(Interruptions)...

KUMARI SELJA: *

SHRI KIREN RIJIJU: *

MR. CHAIRMAN: Let me say something. ...(Interruptions)... One minute, please. 
...(Interruptions)... Let me say something. ...(Interruptions)... Give me one minute. If 
you read the answer, then you will notice that there is a huge problem in the country. 
The Act was made in 2005 and the collection of data started in 2014. Unmentioned 
here is when the rules were made to implement the Act.

So, we have a social problem which cuts across all sections of the society. You 
can have a debate on it. ...(Interruptions)... Let me go to the next question, which 
is Question No. 185. ...(Interruptions)... Question No. 185. ...(Interruptions)... This 
question is over. ...(Interruptions)... Please sit down. ...(Interruptions)...

SHRI KIREN RIJIJU: Sir, I need your protection. ...(Interruptions)... Please try 
to understand. I am talking about the Act. If you quote the provisions of the IPC, 
then you invoke so many things. ...(Interruptions)... I am talking about the Act. 
...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Read the question carefully. 

* Not recorded.
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...(Interruptions)... He is quoting the Act which is what the question is about. 

...(Interruptions)... Please ask your Question No. 185. ...(Interruptions)...

SHRI KIREN RIJIJU: There are criminal acts and there are civil acts. You have 
to understand the difference. ...(Interruptions)...

SHRI ANAND SHARMA: You are not understanding. ...(Interruptions)... Your 
answer says that. ...(Interruptions)...

MR. CHAIRMAN: Sharma Saheb, that is over. ...(Interruptions)... Please sit 
down. ...(Interruptions)... This is over. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, you have to give protection to the Member. 
...(Interruptions)...

MR. CHAIRMAN: It is not this Member’s question. ...(Interruptions)... It is not her 
question. ...(Interruptions)... I am sorry. ...(Interruptions)... You can’t. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, the Member has every right to object to it. 
...(Interruptions)...

MR. CHAIRMAN: Did you ask a supplementary question? ...(Interruptions)... 
No. ...(Interruptions)... Did you ask a supplementary question? ...(Interruptions)... No.

SHRI ANAND SHARMA: Sir, after the question was over, he just said that. 
...(Interruptions)... Please Sir. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Sir, what is the message going out from 
Rajya Sabha to the country? ...(Interruptions)...

MR. CHAIRMAN: Please allow the next question. ...(Interruptions)...

SHRI KIREN RIJIJU: You can give notice for further discussion. ...(Interruptions)...

MR. CHAIRMAN: Why are you doing this? ...(Interruptions)... If you want a 
debate on this, have a debate on this. ...(Interruptions)... Have a debate on this. 
...(Interruptions)... Seljaji, please. ...(Interruptions)... 

SHRI KIREN RIJIJU: You give notice for further discussion. ...(Interruptions)...

KUMARI SELJA: Sir, it is about the use of language. ...(Interruptions)...

MR. CHAIRMAN: Seljaji, please don’t. ...(Interruptions)... Will you please sit 
down? ...(Interruptions)... Please sit down. ...(Interruptions)...

KUMARI SELJA: Sir, please go through the records. ...(Interruptions)... The use 
of language by the Minister is highly objectionable. ...(Interruptions)...
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MR. CHAIRMAN: No, no. ...(Interruptions)... Sharma Saheb, please. 
...(Interruptions)... Can we discuss this matter a little later? ...(Interruptions)... Could 
you please sit down? ...(Interruptions)...

SHRI ANAND SHARMA: Sir, he should not have said that. ...(Interruptions)...

KUMARI SELJA: Sir, I object to the use of improper language. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Question No. 185. 
...(Interruptions)... Please sit down. ...(Interruptions)...

KUMARI SELJA: No, Sir. ...(Interruptions)...

MR. CHAIRMAN: I beg your pardon. What do you mean by “No, Sir”? 
...(Interruptions)... I am taking up a question. ...(Interruptions)... Don’t interrupt any 
further. ...(Interruptions)... I will clarify the matter to you after the Question Hour. 
...(Interruptions)... Please sit down. ...(Interruptions)... The Chair is not expected to 
comment on questions and answers. ...(Interruptions)... One minute. ...(Interruptions)... 
Please let me point out something. ...(Interruptions)... The Act was made in 2005. 
...(Interruptions)... One minute. ...(Interruptions)... Please keep quiet. The collection 
of data started in 2014. ...(Interruptions)... Just a minute. Think about it. It took you 
nine years to collect data and unmentioned in the answer is when the rules were 
made. They were not made in 2005. I do not know when the rules were made. 
But, they were certainly not made in 2005. So, let us not go into it. We will have 
a proper discussion on this when time is available. ...(Interruptions)...

KUMARI SELJA: Sir, excuse me. I am not on this point.

MR. CHAIRMAN: You have not been given the floor.

KUMARI SELJA: My point is that the Minister has used objectionable language 
when we stood up. ...(Interruptions)... Sir, please understand my point. ...(Interruptions)...

MR. CHAIRMAN: If you are talking about language, the record will be 
examined. ...(Interruptions)... Now sit down. ...(Interruptions)... Mr. Kalita, you have 
had your supplementary. ...(Interruptions)... You have a discussion by all means. 
...(Interruptions)...

UN convention against torture

*185. SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government is planning to ratify the United Nations Convention 
Against Torture, 1997, to which India is a signatory;


